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2 US: Witness Security Program; Canada: Witness Protection Program Act, 1996; Australia: Witness Protection Act, 1994; Germany:
Act to Harmonize the Protection of Witnesses at Risk, 2001; ltaly: Decree Law no. 82 (2001); South Africa: Witness Protection Act 112 of
1998.

¥ Karnataka Lokayukta Act, 2002.

* The Delhi Lokayukta and Uplokayuka Act, 1995.

15 The Andhra Pradesh Lokayukta and Upalokayukta Act, 1983 and the Himachal Pradesh Lokayukta Act, 1983.
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2008.
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